TOBE PUBLISIER 1Y 34 RY -1 SECTION 34 OF f HE GAZETTE OF INDIA

COVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
CENTRAL BOARD OF DIRECT TAXES

NOTUIICATION
ANCOME TAX)

- 5.0. No. In excreise of the powera conferred by the sub-clause (v) of -
clause (23C) of section 10 af the Income tax  Act, 1961(43 of 1961) , the Cential
Government  hereby aotifies  “Shri Pad manbhaswamy  Temple Trust,

Thirdvananthapuram, Kerala” for the purpose of the said sub-clause for the
ywing conditions, fiamely: .
: !

assessment years 1993-94 10 1994-95 subject 1o the folk

() the assessee will apply its income, oOf accumulate for application, ‘wholly
and exclusively to the objects fot which it is established; '
: : _ i

(i) e assessue witl not invest or deposil its funds (olher (han volunlary

contributions received and maintained in the form of jeweliery, fiinitire
ete.) for any petiod during the previous years relevant to the assessmeit
years mentioncd above other wise than iin any one of IOre of the forris ot
modes specified in sub-section (3) of Section 11; "

(iiiy  this notification will not apply in relation fo any income being profits and
gains of business, anless the business is incidental to the attainment of the
ohjectives of Hlie assessec and separale. books of accounts are maintained
in respect of such business. :

%97 sl
_ (SAMAR BHADRA)
UNDER SECRETARY. TO 11E G OVERNMENT OF INDIA

NOTHFICATIONNO. | oUd - (rNo. 197/82/97-ITAT)

To
The Managet,
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